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THE DEPUTY CHAIRMAN: The House
is adjourned for lunch for one hour.

The House then adjourned for
lunch at thirty-two minutes past one
of the clock.

The House reassembled after lunch at
thirty-five minutes past two of the clock. The
Vice-Chairman (Shrimati Sushma Swaraj) in
the Chair.

STATUTORY RESOLUTION SEEK
ING APPROVAL OF PRESIDENT'S
PROCLAMATION IN RELATION TO
NAGALAND MOTION AND SEEKING
ITS APPROVAL OF THE
PROCLAMATION—Contd.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ): We will continue the
discussion on the Statutory Resolution in
relation to the State of Nagaland.

SHRI BHUBANESWAR KALITA
(Assam): Madam, Vice-Chairman, I thank you
for the opportunity given to me tp speak on
this Statutory Resolution and at the outset I
welcome the Statutory Resolution moved by
the hon. Minister of State for Home Affairs,
Mr. M. M. Jacob. I have been listening with
rapt attention to the previous speakers. The
points made by them had expressed the gravity
of the situaton in Nagaland and I also express
my concern along with others about these
political developments taking place in
Nagaland. Madam, as a Member from the
neighbouring State of Nagaland I really feel
con-
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cerned about the developments  that . have
been taking place from time to time. In fact,

in the last four years Nagaland has seen three
Chief Ministers and, as has been mentioned
by my previous speaker almost 90 per cent
of the MLAs became Ministers. As we all
know, Nagaland is a border State. It is
bordering Burma and other countries. Peace'
and stability is the basic concern of all of us.
Peace and stability is the basic thing which is
required in a border ~ State or the country and
the people of Nagaland have been struggling
for it for years together. If we follow the
political developments and the political scena-
rio of Nagaland of the past few years since it
has got its statechood, we And that in the
general elections hardly any party gets a
majority. There have been coalition
ministries. These are not new phenomena
because there had been unstable ministries
earlier also. Therefore, when we interact
with the common people, with the
politicians, their basic concern is,
Nagaland needs peace and stability, stability
of the Government particularly, and that
they have proved in 1989 when
they elected a stable Government, a truly
majority Government.  In Nagaland in the
1989 general elections the Congress got 36
seats out of a total of 60 and ,the
Opposition, NPC, got 24 seats.  All of us,
particularly the people of Nagaland expected a
stable ~ Government  an Nagaland. A
Congress Government wag formed under the
leadership of Shri S. C. Jamir which
continued for 17 months. What happened
after 17 months. What happened during that

time? In 1989, after the general
elections, the Government at the Centre
was changed and the National Front

Govemment came into power. Immediately
after that Goverors were changed and that is
how the Governor of Nagaland was also
changed. Immediately after the change of the
Governor the gams of instability started and as
a result of that the = 17-month old Congress
Ministary was toppled; defections were
engineered and a Govern-
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ment was formed under the direct
instigation of some of the then Central
Ministers. That is how the instability started
in Nagaland.

Madam, I want to start from where Shrimati
Sarala Maheshwari concluded.  She gave a
call to our Members that “e should not form
Government through defections; we should
try to come to power through elections, I
welcome her statement. I agree with her.
Who started the defections? How were the
Government changed? Who came to power
through defections? It was not Congress.
In Nagaland the Congress has always
suffered. The Congress Ministry was
toppled;  dafec-tions were engineered;
Congress Members were disqualified and
finally when the Vamuzo Ministry was about
to be reduced to a minority by the verdict
of the Guwahati High Court, h, immediately
recommended the dissolution of the
Assembly. Shrimati Maheshwari is not
here. Iwant to tell her that Congress never
wanted to come to power in Nagaland through
defections. It came to power through election.
It is the other parties whom she is defending
who came to power through defection and this
is the logical outcome President's rule is
the logical outcome of the formation of
Governments  through defections. One
defection led to another defection and finally
dissolution  of the Assembly and the
logical outcome of President's rule has come
about. I agree with her that Nagaland is a
very  sensitive State. We know better
than anybody else ~ the  sensitivity of that
region. But Madam, we should also keep in
view how this sensitivity has been
aggravated. The  secessionist activities,
hobnobbing with the secessionist forces,
were going on under the nose of the Chief
Minister. What were ~ those two  foreign
nationals doing over there? What was
their secret mission? =~ Why was this secret
mission?  Why didn't they take permission
or get permit to visit Nagaland? What were
they doing? What was the  Chief Minister
doing? I agree with her that by the action
of
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the  Government  we should sot hurt
the sentiments of the people or
encourage the secessionist activities.
But if the secessionist activities grow
and go on under the nose of the State

Government, does not the Central
Government have any duty? Should
the Central Government ignore all
these  happenings, all these develop
ments?  The  root-cause of this insta
bility in Nagaland is corruption.

Corruption is rampant at all levels in
Nagaland. There is corruption
because, I am sorry to say everyone
wants to become Minister, not only
Minister but they want lucrative port
folios. Scandals are going on in the
Department of Public Health which
are under inquiry now. Inquiry Com
mission has been formed. Corruption
is there in Medical Department. Cor
ruption is there in Forest Department.
A Teak forest in Ranga Pahar reserve
forest has been deforested. And there
is scandal in NEHU. Madam, no truck
can pass without giving fees from the
check gates made by some people.

Madam, corruption is rampant at all
levels. We have seen in the news
papers that the Chief Secretary of
that state owned ~ 11 flats
in posh areas of Delhi.

It is quite surprising and amazing The level of
corruption that is going on is the root cause of
instability in Nagaland. The Government
should take serious note of it. To me that was a
Government which went on with this
corruption with all sorts of scandals. This is the
logical outcome which would have come t°"
day or tomorrow. The Government has taken a
orect s,teps to do away with such activities. I
am taking a clue from the call given by
Shrimati Maheshwari that we should not come
by defection, we should come by election. |
would say that this is a welcome development,
this is a welcome step taken by the
Government. Let the people of;, Nagaland
make the choice. Let fresh elections be held
and let * new Government come to bring peace
and stability in Nagaland.

SHRI RAM JETHMALANI (Karnataka):
Madam, I accept some of the
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[Shri Bhubeneswar Kalita] major facts that
have been alleged by the hon. Members on the
Treasury benhes. I particularly agree with the
last speaker that there has been instability in
Nagaland. I further agree that possibly that
State is rampant with corruption. I further
agree that instability is perhaps caused by cor-
ruption of politicians as well as burea. crats. [
don't want to go into the particular case of the
Chief Secretary who was attracting headline of
some of the newspapers, who was mentioned
just now. I have just not the means to go into
the merits of these controversies. I do not even
have the means of judging whether the Gov-
ernor had anything to do with those two
foreigners. I do not even know whether those
two foreigners were on lawful business or not.
The Members on the other side seem to have
superior sources of information to which I
have no access. But as a trained lawyer, I do
not accept allegations unless the party has been
heard and so long as neither the Governor nor
the foreigners nor the Chief Secretary has been
heard and the other side presented here, I will
not venture into passing any valid judgement
upon the conduct of these three persons. I am
more concerned with the Constitutional law. I
am concerned with the Constitutional
proprieties. I am concerned with the validity
and the property of the action of superse ding a
Government or an administration that existed
and the imposition of President's rule. Madam,
let me say this—I have a very distinguished
lawyer sitting here on the front bench that
side—that the imposition of Presi-*" dent's
rule under article 356 is not the remedy
contemplated by the Constitution for
instability or for corrun-tion or for substitution
of a Government which you like in the place of
a Government which you do not like-Bad
Governments cannot be displaced under article
356. Corrupt Governments can't be displaced
under that article nor a substitute, that is,
President's rule, can be imposed merely
because there are conditions
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of instability or there are some foreig
ners who have managed to get on to
the border. In every State, there are
offences committed. The most tragic
offence in recent history took place in
the State of Tamil Nadu and nobody
had said that therefore the State
Government must be dismissed on that
ground. There will be corrupt burea
ucrats in every State. There are cor
rupt Ministers in every State. Let
us take this for granted. There may
be corrupt Ministers everywhere.
But that is no reason for invoking
article 356. I would like..................

SHRI MADAN BHATIA (Nominated) :
Madam, I would like to have one
clarification.

THE VICE-CHAIRMAN (SHRI MATI
SUSHMA SWARAJ): Are you yielding?

SHRI MADAN BHATIA: Kindly yield for
a minute.

SHRI RAM JETHMALANI; If at the end
of my speech, I have not clarified your doubt,
you can ask me the question. You can be sure
of my clarification. I now exactly know what
you have in your mind.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ): You please continue.

SHRI RAM JETHMALANI: You won't
grudge a little understanding of my friend.
Now first of all, let us be clear about the facts
because I believe on the 3rd of March or some
date which was mentioned by Mr. Mathur this
morning, the Home Minister made a statement
that he did not know whether the present Chief
Minister enjoyed the majority or not. Now let
us look at the facts. The facts are that the
Assembly was dissolved on the 27th March.
But on the 26th March, the previous day, all
the Budget proposals presented by the
Government to the Legislature were passed by
a majority. If the vote of Confidence or a lack
of confidence had to be expressed by the
Assembly, they
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would have refused to pass the Budget
proposals. The most important Constitutional
method of toppling a Government is to reject
the Motion of Thanks. But the Motion of
Thanks was passed on the 26th of March.
More than this, elections to the Rajya Sabha
took place and the ruling party's representative
was elected to the Rajya Sabha on the 26th of
March. Therefore, on the 26th of March, there
was majority in support of the Chief Minister
of that State and nobody can allege or much
less prove that by the 27th, the next day when
the Chief Minister advised dissolution, he had
ceased to command the respect and the
confidence of a majority of the legislators in
his State- I do not wish to go into the previous
history of these gentlemen. It is true that 59
out of these 60 persons have become Minis-
ters at one or the other pme. It is true that
there have been three Chief Ministers in
respect of three years from 1989 to 1992. I am
assuming that they are all ambitious poli-
ticians there sitting to grab offices and grab
lucrative posts and so on and so forth. But
how do you impose article 356 iunder these
situations? But let us assume that the Chief
Minister was aware on the 27th when he ad-
vised dissolution that he was about to lose his
majority there. 1 go further. Let us assume
that on the 27th when he gave the advice that
the Assembly should be dissolved he already
was convinced in his own mind that he had
lost his majority in the Legislature. Now, the
constitutional law is very clear that the
defeated Chief Minister of a State has a right
to appeal to the political sovereign, that is, an
appeal from the Legislature—that is, the legal
sovereign—to the political sovereign. A
defeated Chief Minister can advise the Gover-
nor, "I want to test my strength with the
people of the state, please dissolve the
Assembly and let us go to polls, let us have a
proper verdict." My friend is very right when
he says that the remedy is that you hold elec-
tions. Yes, the remedy Is hold elec-
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tions'. That is precisely what the Governor
had done. That is precisely what the Chief
Minister had advised the Governor to do. He
had dissolved the Legislature and he had
ordered the holding of fresh elections. And he
had only installed the Chief Minister as a
caretaker Chief Minister.  Now, it is at this
stage...

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI M. M. JACOB). Would you
please yield for a moment? It is possible for
the Governor to accept the recommendation
of a Chief Minister in the absence of a
Cabinet  resolution or a  decision
recommending to the Governor dissolution of
the Assembly? There was no Cabinet meeting
held prior to recommending to the Governor
dissolution of the House on the 27th or even
on the 26th or the 25th.

SHRI RAM JETHMALANIL: I am
proceeding on the assumption now that the
Chief Minister on the 27th when he tendered
the advice for dissolution had already lost the
majority. ..

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): That is not the point.

SHRI RAM JETHMALANI: No, that is
the point...

SHRI P. CHIDAMBARAM: The point he
is making is in the light of Article 174
whether the Chief Minister can advise the
Governor to dissolve the House without
placing the matter before the Cabinet, go to
the Governor without the Cabinet's advice, in
the light of Article 174.

SHUT RAM JETHMALANI: Yes, it is the
Chief Ministetfs right to ask for a dissolution
and not of the cabinet...
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SHRI P. CHIDAMBARAM: Not in the
light of Article 174.

SHRI RAMI JETHMALANI:.. because
every Minister in the Cabinet holds office at
the pleasure of the Chief Minister. It is open
to the Chief Minister there and then to dis-
miss every Minister who opposes his move
for such advice and say that the remainder is
the Cabinet, that the remainder is the whole
Cabinet after getting rid of every Minister
who opposes him.' Therefore, it is well
known that is the privilege of the Chief
Minister and not of the Cabinet. The privilege
at the Centre is of the Prime Minister and not
of his Cabinet. I will assume that the Prime
Minister has all the Ministers against him and
the Ministers want to dethrone him. But he
has a right to go to the electorate and say
'Over

the head of my entire Cabinet I want to test
my popularity with the people of the country.'
The people are the political sovereign. And
the constitutional law and practice allows him
this. And once it is conceded as it must be
conceded—even if Mr. Chidambaram says
that it is a different question—that a defeated
Chief Minister had undoubtedly the right, if
he is defeated by the legislators, the
legal sovereign, defeated by his own Cabinet
inside his own chamber of the Cabinet, it is no
defeat at all, because he can dismiss every
Minister who opposes his will and substitute
all such Ministers by new ones and esay, This
is the Cabinet which is now advising the
Governor." Everybody knows about it. Now
that it is conceded, I would only wish to read
the most recent, he latest authority on
constitutional law, Prof. Griffin. On
Parliament he says that it is the right of a
defeated Prime Minister to seek the
dissolution and the sovereign in England
accedes to this request of a .defeated Prime
Minister. And that is -the .precise practice
which we follow in this country. And that is
the precise practice which has to be fol-
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lowed because our Supreme Court has held
that we are following the Westminster model.

Now, I propose to deal with the
more important question. Dr. Am
bedkar—and this is a very curious
thing that we ar, in the centenary
year of Dr. Ambedkar and we build
statues, we have pictures, we have
conventions, we (garland the pictures
and statues. But this is hypocrisy
because unless you follow the teach
ings of Dr. Ambedkar, all this gar
landing, all these tamashas that are
going on, are really an insult to the
memory of that great man. That
great man was asked in the
3p.M. Constituent Assembly  of

India, "what should be done
before imposing President's Rule?", and this is
what he said—it is recited in the Constituent
Assembly debates and in every textbook on
Constitutional Law: —

"The first thing that the President will do
will be to issue a mere warning to a
province that has erred that things were not
happening in the way in which they were
intended to happen in the Constitution. If
that warning fails, the second thing for him
to do is to order an election allowing the
people to settle matters by themselves. It is
only when these two remedies fail that
resort can be had to that article."

Now, these are the words of Dr. Ambedkar and
I do not need any judge or any jurist. He was
the father of the Indian Constitution and,
according to me, his word is final. This is how
he understand the Constitutional Law and
Practice that President's Rule will only be
imposed if two conditions are satisfied: first,
the President must find out in what manner the
Government of the State is not being carried on
in accordance with ' the Constitution so that
thereafter * you cannot, at any. stage,,
gopn.mik-.ing out a case and as.soon as.a .con-
troversy develops, at every, stage; of the
controversy, you cannot develop
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anew case. You must, therefore, precisely tell
the State, "In my opinion, you are doing a
wrong and the manner in which you are doing
is wrong. Please remedy it." If necessary, the
President should issue a direction under
article 355 because article 355 says that it is
the duty of the Union Government to see that
the Government of the State is carried on in
accordance with the Constitution and, for that
purpose, power has been given to the Union
Government to issue -directions. No such
direction was issued here because they are not
sure of their case and the Home Ministry is
not sure of the case! The Home Minister does
not know even the facts of Nagaland case and
perhaps he does not even know the
interpretation of article 356.

The second thing that Dr. Ambed-flar says
is! that if you find that Government is not
being carried on in accord with th,
Constitution, then the first remedy is to order
election. Let the political sovereign in the
State assert its will and create a proper ad-
ministration and create an administration that
will function in accordance with the
provisions of the Constitution. Even that hag
not been done. But what you have proceeded
to do is that you have imposed President's
Rule, not in a State in which the Government
was not being carried in accordance with the
Constitution, but in a State where the
Government was being carried on in
accordance with the Constitution, because the
Constitution is one thing which your Home
Ministry does not seem to approve of. That is
the tragedy and an evil precedent hag been set
and the precedent that you have set now is a
precedent which is going to recoil again and
again, because [ wish to warn that this
irresponsible use of article 356, this
irresponsible reference to article 356, as soon
as Something goes wrong in a State, is bad.
As soon as something "goes wrong in a State
the Home Ministry issues a ukase, "I am con-
sidering application of article 356". You think
that the Chief Ministers
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are your employees, they are your
subordinates, and you have only to dismiss
them at your pleasure, whenever you feel that
they are not going to act according to your
wishes or whims or perceptions of what a Go-
vernment should be like. Now, this is the
notion which has got to be got rid of and the
earlier you get rid of it, the better. The
Governor in this case was doing precisely
what his duty was. He was dealing with a
situation in which there was instability, he
was dealing with a situation in which there
was corruption and he was dealing with a
situation in which the Members of the
Legislature were bent upon seeking office and
doing things for their own self-interest. What
should a Chief Minister do and what should a
Governor do? The moral, ethical and political
duty of theirs was to go to the political
sovereign of the State and ask the political
sovereign saying, "This is the situation we are
facing. Please elect a new Assembly.". And
this is precisely what the Governor did, this is
precisely what the Governor did and this is
precisely why you got the Chief Minister
removed, the idea only being that you wanted
to be in control at the time of elections so that
you should be able to rig the elections in your
own way and that there should not be any
caretaker Chief Minister who, at least up to
the 26th, enjoyed the majority.

Now, Madam, I want to read out the
Governor's letter to the President justifying the
action he has taken. This was in the shape of a
telex message and after that a whole letter has
been written, and you see the Governor has
acted precisely on the considerations, which the
hon. Members have been planting since
morning—instability, corruption, . and sq on.
The ..Governor ays .that it has created a
situation in which ,59. people had already
become Ministers once’ (upon a time and, be
had to.deal yitfr three -Chief Ministers, and this
kind -of instability and political corruption
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can only be remedied by a fresh election,
"and I therefore order fresh election." The
letter of the 27th March from the Governor to
the President, I hope, is placed on the Table
of the House and hon. Members should read
it. The Governor acted with utmost propriety
in this matter. He acted in accordance with
the advice of Dr. Ambedkar and he acted in
accordance with what the Constitution
required him to do.

Now, let me take one or two minutes more to
deal with the dismissal of the Governor himself.
Now, directly, it seems the dismissal of the Go-
vernor is not involved here. But you have
proceeded to dismiss the Governor and made
allegation  against the Governor that he was
not able to take care of two foreigners who
had managed to get into the State. ~Now, does
the Governor look after the police functions
in the State? Is he an investigating officer?
Is he an SHO or a CBI officer? What is he
supposed to do? The Governor does not even
now know about the presence of that the two
persons were caught these two  persons.
But you say that the two persons were
caught and therefore the Governor should be
removed. I have never heard of such travesty
of Indian Constitution. I have aever heard such
ridiculous argument being made that because
two foreigners are found roaming about in the
State the poor Governor had to be dismissed.
On that score you  will have to dismiss every
Government. And I am afraid you will have to
dismiss yourself if this the criterion for
continuance of Governments.  And may I ask,
when did you discover these two foreigners
and the connection of the Governor with these
two foreigners? How is it that you discovered
it only after he acted in a manner that you did
not like? As alawyer I can say that just when
you dismiss him you discover this inconvenient
factor against the poor fellow, against which the
man has been
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given no opportunity, the man has had no say,
and you. proceeded to dismiss him.

We are talking to the Chief Secretary, Mr.
Ahluwalia. Madam, I propose to pass no
judgement upon him. Perhaps he is a corrupt
man. But when have the treasury benches
developed such great solicitude for elimination
of corruption and prosecution of the corrupt?
I hope you give some better example of your
own solicitude and evidence of your concern
with prosecution of the culprits and proper
investigation of crime. If the Chief Secretary
is corrupt he ought to be prosecuted. But
the Governor has  said that three Chief
Ministers—not he alone, three  Chief Ministers
who have operated in that State since 1989 had
cleared him. All of them may have been corrupt,
but the matter he treated as  closed.  If the
matter was treated as closed, now whose duty is
it, whose province of jurisdiction is it, t,
sanction prosecution, whoever he may be, so
long as he is working a; the Secretary of the
Government and his misconduct arises out of
his office as an employee of the State
Government? It is the function of the State
Government  to sanction or not to sanction
prosecutions. Assuming that there was
some hanky-panky in not sanctioning his
prosecution, the remedy was a judicial remedy.
The President of India or Mr. Chavan is not the
remedy for sanctioning prosecution of people
who ought to be prosecuted. They should
have gone to the  High Court and the High
Court could have examined the material said:
on this kind of material obviously the refusal of
grant of sanction is malafide. But -nothing
of the kind was done. But in any event if the
Chief Secretary was corrupt or deserved to be
prosecuted it certainly is not the circumstance
which calls for exercise of powers under
article 356, And I said ibefore that the real
conduct from you, if you are to avoid the charge
of hypocrisy, is that you must bum down
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Ambedkar's Constitution, you must tear off all
his literature and his writings and pull down
all his statutes. That is the conduct of which
you are guilty in, the Centenary year which
you are celebrating with such great hyporisy,
Thank you.

SHRI MADAN BHATIA: Madam Vice-
Chairman, I may be permitted, on the basis of
what has been said by the hon. Member, to
seek...

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ): You want a
clarification or you ore raising a point of
order?

SHRI MADAN BHATIA: .., few
clarifications because he has agreed.

SHRI RAM JETHMALANI: I am
prepared to continue. Now he can ask.

SHRI MADAN BHATIA: The first point
the hon. Member made was that if the entire
Government of the State becomes corrupt,
even then Article 356 cannot be invoked. Arti-
cle 356 says, "if the Government of the State
cannot foe carried on in accordance with the
provisions of the Constitution." Is this the
understanding of the hon. Member that if the
entire Government of the State indulges in
looting of the State, still it will be said that the
Government of the State is being carried on in
accordance with the provisions of the
Constitution? To me, this proposition of the
hon. Member not only seems untenable but
totally consti-tutionaly preposterous.

Secondly, the hon. Member has said that...
(Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ): He is asking another
question.

SHRI MADAN BHATIA; Madam, the
second point that he has made is that even a
defeated Prime Minister
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or Chief Minister has the right and the
prerogative to demand the dissolution of the
House. I would like to ask the hon. Member
whether this is true or this is not true and
whether he has gone through the opinions of
the various jurists when a situation arose, like
the one which arose in Nagaland, Harold
Wilson was the Prime Minister of England...

TwEAteRE ( SRe ERT W)
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SHRI MADAN BHATIA; I am seeking a
clarification. I will take only one minute.
Harold Wilson was threatened with revolt by
some Members of his party which would have
reduced his Government to minority. And he
declared openly that 'if these Members are
going to revolt against me, I shall seek the
dissolution." The entire jurists in England
spoke with. one voice that if a Prime Minister
is facing a revolt from his own party which is
likely to reduce him to minority in the House,
he has no constitutional right to seek the
dissolution. And if he seeks dissolution, the
Sovereign must reject his request for
dissolution. This is much more than what the
hon. Member has said that a defeated Chief
Minister can ask for the dissolution. I would
simply ask the hon. Member to read any
constitutional authority—Jennings, Vaughan
Philips and the various Prime Ministers who
have...

syewieas (st guar o ) :
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SHRI MADAN BHATIA: held a
contrary view. And he has misled this hon.
House.

graATsaw (stwat aEwt mﬁl)
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SHRI RAM JETHMALANTI: I will take 30
seconds for each question, total one minute.
Now I deal with question number two first. I
have foeen challenged to point out a single
authority which says so. The trouble with
Madan is that he argues more law in
Parliament than in a court.

SHRI MADAN BHATIA: I would give
one name. King wrote...

IvawEEs (A gem waow):
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SHRI MADAN BHATIA: ...that
Harold Wilson has no business to ask
for dissolution.

JUARRAN {SHaT gEAT @)
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SHRI RAM JETHMALANI: Instead of
getting into this rhetorical outburst, I am
pasing on this quotation from Griffith, his
latest book on Parliament. He is the biggest
authority today on constitutional law. And the
last line in this passage is, "that the Prime
Minister may advise dissolution because the
Government is defeated when seeking a vote
of confidence." This is Griffith. Read Seervai,
read Basu, But, unfortunately, as I said, it is
all right here to make a statement like this. If
you are in a court, you will be hauled up. And
the first question is. If the whole State
Government consists of dacoits who loot, can
the Government be dismissed? In the first
place, my answer is that if there are dacoits
who are in control of office, the remedy again
is to go to the political sovereign and remove
th, dacoits unless you go to the court ©Of law.
But
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another dacoit has no right to sit in judgement
over a dacoit and say: 'l am substitute for
another dacoit'.

SHRI BHASKAR ANNAJI MASOD-
KAR: I am really surprised at the onslaught of
Mr. Ram Jethmalani when he talked about
one dacoit sitting in judgement over another
dacoit. That is surely not expected in this
House and I trust that he never meant by the
word 'dacoit'...

SHRI MADAN BHATIA: This is no
argument if ithe hon. J- Member comes down
to abuses. He has not answered the question.

Fyasreqs (=9 gy )
oI IR Ay Afsg 1oy #
i ¥ geEm AT @ E )

SHRI MADAN BHATIA: He cannot go on
indulging in abuses as he goes on even in the
court.

SHRI MADAN BHATIA: He cannot go
on indulging in abuses as he goes on even in
the court.

FrgarsLy ({mat qant & )
O W gar, IR A 7w g
o AR @ O F w6 qfiwe A
@ & W gAa dery S

SHRI BHASKAR ANNAIJI
MASODKAR: I surely attribute it to Mr.
Jethmalani that he holds the highest office of
the country, the office of the President, with
due dignity and honour. 1 have read some
articles which he has written about the
President of India and I do hope that he does
not attribute any such denigrating imputations
while res. ponding to Mr. Bhatia.

SHRI RAM JETHMALANI: I have not
said anything against him. I only referred to
the illustration he gave when he said 'if there
is a corrupt government which loots the
people'. 'Dacoit' is a better term for those who
loot. I did not say that for Mr. Bhatia.

SHUT 13HASKAR ANNAJI MAS-
ODKAR: I have great admiration for his
advocacy but the substance
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which comes out of that advocacy is always
doubtful. T can olny assure you that in this
particular case. I do not know why this debate
is being raised. He admitted the fact of in-
stability. He says that there is corruption. He
says that 59 legislators out of 60 had adorned
what you call the ministership. And there Is a
rampart doubt at least that all this is being
manoeuvred by the politicians in th,
legislature, and in such circumstances the
Assembly was dissolved. He has no grievance
against that. After the Assembly was dis-
solved, the stage comes when the President
looks into it. The only debate probably I
thought which he could have raised is whether
the President could look into the cir-
cumstances after the Assembly is dissolved. I
ask this question to Malaviyaji as well as
Balaramji. What do you want to achieve by
this particular debate? The Assembly cannot
be revived. It is a fact which has tfready taken
place by th, Governors orders, and that is not
being disputed here, nor are we debating it.
The only question is whether the President
was right or not.

Madam, I am very happy that Dr.
Ambedkar's name is being mentioned here
again and again, but the quotation that is being
given is only half way I have, therefore,
decided today to make it a part of the rerord of
this House as to what Dr. Ambedkar said
while introducing and amending th, original
article 356. The history is like this. The
amplitude of article 356 was increased upon
the recommendations of the committee and
the original article which was article 188
merely provided that the President could act
on the report of the Governor. Thereafter it
was thought that this may not cover all the;
contingencies. Therefore, the word ‘or
otherwise' was added. While explaining that,
Dr. Ambedkar, by whose memory we stand
and whose memory we cherish very much,
explained the position. One of the portions
which Mr. Jethmalani right-
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ly read is like this. The paragraph reads like
this. And this is from the speeeh of Dr.
Ambedkar. I quote "The original article 188
merely provided that President could act on
the report of the Goveirnbr. The word
‘'otherwise' was not there."

"Now it is felt that in view of the fact
that article 277A (now article 335)...

to which he made a reference—

.. imposes a duty and an obligation upon
the Centre, it would not be proper to
restrict and confine the action of the
President, which undoubtedly will be
taken in the fulfilment of the duty,...

This is more important.

... to the report of the Governor of the
province. If may be...

This is a matter which the House should
consider.

It may be that the Governor does not
make a report. I think as a necessary
consequence to the introduction of
article 277A, we must give liberty to
the President to act even when there is
no report by the Governor and when
the President has got certain facts
within his knowledge on -which he
thinks he ought to act in the fulfilment
of his duty."

The position is absolutely clear, Dr.
Ambedkar had no such doubt, which is
haunting my learned friend. He had a clear
picture of India; how the Governor would act,
how the Legislature would act_

It is not that such a provision is there only
in the present Constitution. If you see history,
you find that right from 1935, these provisions
were there. But the scape was widened by the
Constitutional amendment, which was for the
purpose, as Dr. Arribed-



231 Statutory Resolution Seeking [RAJYA SABHA] Nagaland and Motion seeking 232

approval of President's
Proclamation in Relation to

[Shri Bhaskar Annaji Masodkar]

kar had said, when certain facts within the
knowledge of the President may require
action under article 356.

After the Assembly was dissolved, was
there a Constitutional Government? I would
like to know. What led to this situation and
what the facts are have been mentioned by
Mr. Jethmalani in his speech, while referring
to the latest letter of 27th March from the
Governor to the President. Upon this, cannot
the President form his opinion under article
356? Madam, as you know, I wanted to say
something after I heard him. I made a request
to the Chair, I wanted to hear Mr. Jethmalani
on article 356. But to my surprise, he did not
say a single word.

The. question is, can the President act on
his own or not? After the Assembly was
dissolved, after the Constitutional machinery
had failed, and when the facts had come to the
knowledge of the President, can he act or not?
I think, as far as this aspect is concerned,
there is hardly any argument, there is hardly
any substance, except some usual political
statements that one Government had done
this, the other Government had done that, etc.

Madam, I do not wish to take the time of
the House. Mr. Ahluwalia had already
elabroated on the facts. They show as to what
machinations were going on in the House of
60 Members. Do you mean to say that even if
there is corruption, the President cannot act? I
am surprised to hear an argument like that. I
do not think the House will approve of the
advocacy of corruption in this man-DAT.

SHRI RAM JETHMALANI .We are not
advocating corruption.

SHRI BHASKAR ANNAJI MASODKAR:
What is the use of having article 3567 I
would like to know.
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AN HON. MEMBER;
there, it has to be used!

Because it

SHRI BHASKAR ANNAJI MA
ODKAR: Because it is there, it h to be
used. Wherever it is necessai it must be
used. If you forget to u this article, it will
be dead. T] powers are not given to be kept
the statute book as a sort of decor tion or
something like that. Th have been given to
the Preside exactly for this purpose. It is
argument that there may be machin tions,
there may be defections, < there may be
supersession of the A sembly.

SHRI PRAKASH YASHWAI
AMBEDKAR (Nominated): Wh about the
Governor? Is the Gover or independent, or,
is he only an i strument of the Central
Governmer

TG (NRAT GHRY FUA)
o 3 SEe dfwe TR S
OIIHE A A4T MO 9 AT
AERHT S, A9 FE FT

SHRI SUBRAMANIAN SWAM (Uttar
Pradesh). But he is Ambe kar, so he has a
right to ask a qui tion.

SHRI BHASKAR ANNAJI ML
SODKAR: He has a right to ask ai I respect
when he asked this que tion, but we are not
really discussii Governor, we are discussing
action the President and the Resolutii
moved by my learned friend, t Home
Minister, whether the action the President is
constitutionally v lid, whether it is
supported by t! material which is admitted
materi as is told by Mr. Ram Jethmala This
is the only narrow question ai I do not see
why this debate is bei raised in this House.
Even if, suppo this motion is not admitted
or cepted, you cannot revive the Asser bly.
What is going to happen, wl this argument
and why this losing tempers? Therefore, |
would subn that the Statutory Resolution
movi by the Home Minister should fee a
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cepted and in defence of that I must say that it
is a well-warranted action by the President on
the admitted facts on all hands in this case.

Madam, he made a reference to article 355.
I must say a word about it before I finish. On
first principle, it is a rule of constitutional law
that each article must be read as a whole and
interpreted as such. If article 356 permits sin
action,which is taken by the President, I do
not know why this article 355 should govern
it. The argument that is being made is that a
particular direction should be issued, upon
getting a direction, upon getting a report,
action can be taken, but the words or
otherwise, as I explained earlier, and also
from the speech of Dr. Ambedkar, are wide
enpugh to take all contingencies and here was
a contingency where the Gover. nor had acted
on 27th upon the advice of the Chief Minister.
We do not know whether there was even a
Cabinet meeting or not. The Home Minister
says that there was no Cabinet meeting also.
There was total failure of the Constitution.
Therefore, I do not know what adjective Mr.
Jethmalani would choose, for it, but ibis will
be a perverted advice, totally perversion of the
Constitution.

Under th, circumstances, I submit, Madam,
that this House should put a seal of approval
on the Government Resolution.
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"The Governor has the power to
summon the Assembly, to prorogue the
Assembly or to dissolve the Assembly."
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[= maasm wradia)
A A godr I@ w A, AF @
T SR I A g A
fageazy St 7 =9 AT TF AT
fear ot ) oF & argEl AT § oS
fazdi fady 3, wa¥ Hw fafsee
T ag w0 ¢ e
"Th Cabinet has, therefore, come to the
conclusion that the Assembly be dissolved
and a caretaker Government be allowed till

such time as a fresh mandate of the people
is called for."

T T Wigd A g7 WA A
 fagr f& dfafar @ 35w 31
M whaaicr # d=F & gz $Ear
faar s+ wE ST ST WSEAw
F AfTcdawT F1 Q4T AT | AR
LT T

SHRI M. M. JACOB: The Chief Minister's

letter itself is a false document when there
was no Cabinet meeting.

SHRI P. CHIDAMBARAM: That
statement is a false statement.

ot @ werw widT: §F sEqy

@ oo g A A ag wrAwe
A ¢ o Al Y S omar fE
sfrofor & dow g8 U gud T
SISEEE ¥ Y I AR FT mAT fw
ITIgAT faefy, 7 F ey

T guER 9@ FOIRG T oEm
dfadi 7 amamm few ) &Y 37w
78 & & fe3 e RET HHT ¥ Ty
Wﬁ’f ug AEHT § B D nvw o
TR fahEs § :rg EFerr fawen
AT gEA qEA 4g g s e Ay
TIgHT F A v a?wrsm wivEn,
?‘r'érfr a7 fag T &M ¥ uyme oy
gC AT w9 wrd Wi AR & 2§
W T weygr fam, IR owET g
faars Fr frar @ TE AIRE W
g @ oaf ¥ afwa wm¢~rar:i‘er
AU AT T3H, AT FOS ¥ 2Ey
¥ aw, awt ¥ FrE s v oA
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ag q fge gr & S 9w fag
g g @ foafe & & 8 & wrm
IR F G G a9 TS & AR
g Wad 9w fag st wrdfag
feur f& I T oW, FFET oF
HEH & 3IT I dmEaT § wqdr

qgad fag % =T W feg
wqt Hfgafteg qapEl, FEH vgEEAT
AT A A, AT U AW
F %t Sy e oy & gy
a1, SRE ATRET BT AWEAT AL
S faar SaF SRty el w0

S T RO s W I SO0
w¢ g g Af or fF SEE
AmwaRt T awEw & ar, arwae
¥ W meEr agn fag A@ fear
arlgﬁm\aﬁﬁrmi@@r
8 et faefon =1 #@0 M I

%rtaﬁrz wqd E o+ qF ABAT IFT

ﬁsﬁ'tw%a‘ra aﬁwar
%Wa ar ¥ N oug B
ﬁsw mfm—‘nﬁsm%

wt ¢ & dfaga 1 widszr wEm,
fede F=M s W @) fied
FEN AT - g9 T4 Ia NG F a3
WA FEar aragged aw fran oar
ik ¢ dfgww faetae F
wfagw F@ET @ SN 7é wfawr
fear o1 & w9 wicdegaaa wnA
FF 20T FI, d@famT & aront w0
#T d@fgarE ® Aw gred g1, I
T H ¥ g oF Oedfy wwe
AT FL THAT 8 1 zARTQ § AfFarT
¥ W=Ba-356 1 WTH Tww 9z
AT

"If the President on receipt of a report
from the Governor of a State or otherwise,
is satisfied that a situation, has arisen in
which the government of the State cannot
be carried on in accordance with th.-;
provisions of this Constitution, the
President may by Proclamation ..."

T frdza w2 & Gz oF @Y
s AT @ WhwmT ¥ f5 o A
TP 7[99 o =0
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B LTS I 1 COIL ET R -
qr 9 qw S A f, sEw
g fedt dmd qv qgw @Y #

afeT oz ¥ wifue § & T8 €
FROAGFAR WA K I TS
2 g, TEH SiTERT ¥ GTHE
= w5 ¥ faft ag AW ax el
St gEmwor ® oar fed o §

& war g+ Efe W ag
ag fAagT 2 f& 99 waw ¥ o
der ¥ famy ar @ s@ dAy &
FE AR B ATGAT AEY AT BT
@ 9T RO WA Fa w RS
qET #5910

gat, ¥ gg fadgw awm SmE
fF fga ai% & 9 & wouuE F)
T T &, m dg uiEr 2
ge A Wi sw gAEfaur F7
fF 97 s faver wAA g,
JEwt g wd@l gdr Angm o
Y, fS5a s § v &1 gEm
war &g sar SfwE wr WY wm
dfFary & fRawmst w0 oA fE
THAIH I g R FE TGN
221 27 4 tw 4fa W Uw A®MET,
ST 37 ¥ Ifemw  oadw W oeur g,
FT QTN AT | qar g TEG F 4T
THT B, WA W= B9 & 27
arive & ifsaa owdn & —

"Following  directive  from Prime
Minister Narasimha Rao, Union Home
Secretary Madhav Godbole, summoned
Mr. Singh..."

That is Mr. Markandey Singh.

.to his office on Sunday afternoon
and told him..." (Interruptions)

1 am entitled to read it, Mr. Chidambaram.

TN g1 {TFT SUW)
7 wfRsT # AYE FE AT
ngRT Fy 7R il §v w2
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THE VICE-CHAIRMAN (SHRI EHASKAR
ANNAIJI MASODKAR): Malaviyaji, let us
restrict to Nagaland.

st Ay sw@ AwEw TR
e 31 fa g & gemmn
IFY ;IOW

"... that the Government has decided to
replace him and he should tender his
resignation.”

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJI MASODKAR):
Malaviyaji, Governor's removal is not a part
of article 356. Let us restrict to it an finish off
the debate.

N Gy TR AWEG G52 A%
2, afre AU fdeT ag i & wsware
F1 fgq aF § gaaw o, SEE
s Xy A3z ag 3 & &
TR WmE Tg wAsdr g f®
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7 ag wger wgw fa ogw oww &
g JEorlew gvmi oan g
w7 #Hfgam fesiami #Y 7z s
2 FF s 336 W TR A
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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): I have
to remind Members that this Motion: is to be
put to vote by 4-30 or 5.00 p.m. So, You will
be as brief as possible. Of course, we will
accommodate as many Members as possible.

Now, Dr. Pande.
SHRI MENTAY PADMANA-

BHAM (Andhra Pradesh): Does your remark
apply to Dr. Reddy?

THE VICE-CHAIRMAN (SHRI

BHASKAR ANNAIJI MASODKAR):
Everybody.

Disapproval of the
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SHRI G. G. SWELL (Meghalaya): Mr.
Vizol is a new Member from Nagaland.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Yes, I
have his name.

SHRI G. G. SWELL: Also it is his maiden
speech. So, he may be given a chance.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Yes, I
will give him, but I will restrict the time. That
is what I would do.

DR. RATNAKAR PANDEY: After my
speech he will speak.

SHRI YASHWANT SINHA (Bihar)
How can you restrict, Sir?

SHRI JAGDISH PRASAD MA-THUR: A
maiden speech, how can you restrict, Sir?

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJI MASODKAR): Do you
not want a voting on this?

Tte TATET  qTe¥A ;. HIRAMT
I i, F R e T W ®
T AFT W T

IrgWEH S WiERT W AT
wraYaET) : Qg SfY, aFEI 3T
aT o g

Spare the lawyers at least.

To THIHT IS : gHL Hagw
F AW FTGT A FT AT T [
a7t STWWERE S, HOH 39
g AETENT B g S gErR
d@famy & fwiar weswe St &1
™ & ¥ Igg fvm, I@E AW
5g TR & T ¥ | Amnds ¥ qF
W1 1989 F TAE A AW AT W
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SHRI VIZOL (Nagaland): Mr. Vice-
Chairman, Sir, excuse me, this is my first
appearance in Rajya Sabha. Since there is a
motion on Nagaland, I would like to say a few
words. I thank every one of you for giving me
time. .. agaland is the seventh sister State of
the North-East. It is situated in the north-
eastern part of India. The seven sister States
are Manipur, Nagaland, Meghalaya, Assam
Tripura, Mizoram and Arunachal Pradesh. All
these States have borders with foreign
countries. Nagaland, Manipur and Mizoram:
have borders with Burma. Assam, Tripura and
Meghalaya have borders with Bangladesh.
Arunachal Pradesh has borders with Tibet and
China. Because of the contiguity of these
States with foreign countries we have a very,
very complex problem to solve. We have never
brought this perhaps in a House like this for
discussion, but I ani giving you this as food for
thought for future guidance because these
seven States are neglected very badly till today
Despite 45 years of independence) of India,
these seven States are treated very badly and
stepmotherly. These States are treated very
badly and stepmotherly. These States are
neglected and looked down upon; as a result,
some States like Assam, Tripura are being
swallowed by the influx of unauthorised
persons. Because of this, Assam had a lot of
discussion with the Centre. Agreements were
made, accords were signed. But what
happened to those agreements and accords?
They  were never implemented
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That is why the youths resorted to
the path of violence and now we have
this problem today. Nagaland is
not very important. Though our
State is very small, our problem is
not very small. When we say this
is our problem, these are our prob
lems; they say, this is your regional
problem; this is your internal prob
lem; this is your state problem; this
is your internal affairs.” But we be
lieve India is a huge country. It is
a country of regions and sub-regions
and we believe all these regions, sub-
regions and States are parts of India,
parts of the whole and we believe
the whole is the parts. So, we hope,
pray and look to the Government of
India to take our problems into
serious consideration. You know
it is the custom, regional custom, that
we never do anything to prevent
any outbreak  of  violence. Untill
there is a violence or until there is
an agitation we never bothered. When
there is an agitation or violence then
only we feel concerned. This is our
weakness. So, these States, I be
lieve, are the sentinels of India—

north-east  sentinels of India.  There
fore, we deserve your kind conside
ration, your help and your guidance

also. But we shall see how long this
will continue. The problem has
not been solved. It is going on.
When are we going to solve the prob
lem in Nagaland, Assam or else
where? Nagaland is a land for Naga
tribes. Nagaland is divided into two
by Burma and India. The SO-
called Indo-Burma boundary cuts through the
heart of Nagaland leaving a greater portion of
Nagaland in northern Burma and the rest ™
India. Now, both people, from Burma and this
side, in the border areas use this land for their
livelihood. But every year, specially in the dry
season, there is disturbance. This year in the
last week of January, Burma sent the army to
Naga areas in Burma. They had encounters
with insurgents. As a result there were
casualties on both sides.
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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Mr.
Vizol, it will be better if you concentrate on
the subject.

SHRI VIZOL: They went on a
rampage i all the villages in that
area driving thousands and thousands
of people to ouv side of the border.
Now, the army has left. Som. of
these refugees refused to return to
their villages. Abut 400 to 500 are
still  there in Nagaland. We have
informed the Home Minister about
this and I am told that the Home
Ministry has  given instructions to
the Chief Minister asking him to
issue  temporary  permits to  these
people. So, we did it. This is a
routine  affair.  Every year this is
being done. Therefore, the people
on the border have now taken up
this issue on their own. They want
a homeland; they want peace, nor
malcy and  prosperity. They  want
a  homeland comprising these Naga
areas in Burma also. They want an
integrated ~ Nagaland  for them to
live. For that they have taken
up arms to protect these
areas and those people in Burma. Therefore, I
thought I should bring this to your notice. The
present Nagaland is a small State with a small
number of people. As I have already said
these problems are very big. What happened
when insurgency was at its peak in the year
1960? The State of Nagaland was carved out
of the undivided Assam as the sixteenth , State
of the Union of India Since the formation of
Nagaland State Iwo political parties have em-
erged. One is a national party, the Indian
National Congress. The second is a regional
party, the NPC. We have only two parties in
Nagaland. We enjoyed two-party system
because we find that it is the most healthy
system. These two parties have been
contesting all Assembly and Parliamentary
elections and forming governments
alternately. But what surprises me is that'
whenever the regional party formed the Gov-
ernment in Nagaland, Iam sorry to
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say, we have to end up in President's
rule. Our party won the election
in the year 1974. 1 formed the Gov
ernment. In  the year 1975  the
whole of India was reeling under
emergency. So, there was a °‘Plit in
my party engineered by vested inte
rests people. I found I was reduced to
minority.  Within  hours [  resigned.
Then what followed? Hors-trad-

ing for one whole month continued.
Finding tha,t no party was in a posi
tion to form Government, President's
rule was imposed in Nagaland. The
The  President's rule lasted  three
years. That was the first  Pre
sident's rule. The first President's
rule was imposed because of insur
gency. The people of Nagaland lived
under  day-and-night  curfew. When
the State was formed, Nagaland peo
ple hought that at least they will find
some relief in the State Government-
After that in the year 1988 the
Congress won the election. They
formed the Government. But there
a split in their party. The splinter
group joined our party. Mr. Vamuzo
led 34 MLAs and the Congress 20
MLAs. That continued for months.
But MI". Vamuzo was not allowed to
form  Government. He was  denied
the opportunity to form Government
in spite of staking claim to form Go
vernment; Instead President's rule
was imposed in Nagaland. That was
the second time when the regional
party  Government eneded in  presi
dent's rule. You say that now there
have been three governments. But [
say that there have been four Gove
rmmments. In 1989, the Congress won
the election and Government  was
formed..  Within one and a
half years there was a split in the party. So the
spinter group came out and merged with the
NPC. Mr. K. L. Chishi formed the
Government. This Government lasted only 28
days because again there was a split in that
group also. So, Mr. Vamuzo with this splinter
group formed the coalition Government with
the Congress. It weat on for about six months
and then the coalition partners did not
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agree on some points. When they gol split,
Vamuzo found it impossible tc run the
Government. He dropped all of them and
formed the NPC Government because he was
in majority With these, Mr. Vamuzo was in
Government for two terms, Mr. Jamil for one
term and Mr. Chishi for on< term. We have
had four Govern. ments in a period of three
years. H is shameful to say ,this . But whal
can I do ? That is what they wanted Now we
have been discussing- thi: will not do. It has
become unmanageable. It has become
unworkable witfc this group of habitual
defectors. We have to go in for a fresh
mandate Basing on this decision, Mr. Vamuzc
seivt his recommendation to the Governor for
the dissolution of the Assembly- The
Governor complied with his
recommendations  and  dissolved  the
Assembly. The caretaker Government was
also dismissed latei on. We find that the
Governor was also dismissed. It is very
unfortunate. All we want to know is, die the
Governor dissolve the Assembly

in a hurry and in undue haste? Il something is
found wrong, it is better to find out the
mistaken and then correct it. But why is Presi-
dent's rule being imposed all the time? As I
have said, every time when a regional party
comes into power, it ends up with President's
rule. This is something very funny. I am a
layman. I do not know law. But there must be
some propriety, some norms and conventual
practice. If the party in power at the Centre
should try to steam roll a small State,
bulldoze a small State, I am not happy about
this. I do not know as to how long this
President's rule will continue. Some people
say that it wiil continue for one year. Some
say that it may continue for even a longer
period as they can get it extended in
Parliament. But will this be in the interests of
the people in Nagaland? What is happening in
Manipur? The same thing is happening there
also. Now when President's rule has been
imposed only a few days back, yesterday
one very eff-
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cient police officer, an  Additional
Superintendent, was shot dead near
the local football ground in broad
daylinght  at 12.45 p-m. It s
a crowded place and yet the assailant
was not caught. I am afraid that there
might be some more trouble if we
do not stabilise the situation. If this
President's rule is to continue, I re
quest the Central Govern
ment to devise a way for holding
early election in /that State. Other
wise, President's rule means the rule
of  bureaucracy with a  remote-cont
rol from Delhi. This is very bad. I
thank my friends, Mr. Jagdish Pra
sad Mathur and Mr. Satya Prakash
Malaviya for tabling this motion in
this House for discussion. I waited
and waited for my turn to speak. In
the course of that waiting
I have found that this
House is pathetic. I have come to
this House for the first time. And
my first impression has become very
bad. We do not observe the dignity
and the decorum of the House and of
the Chair. Three or four or five
Members speak at a time. I did not
know who was speaking and who
was listening. I am very sad to know
this.

SHRI M. S. GURUPADSWA-MY (Uttar
Pradesh): This is your first lesson.

SHRI VIZOL: This is my first lesson and
first impression.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): This is
your maiden speech.

SHRI VIZOL: This is my first impression
of Rajya Sabha. This is the Council of States.
We all represent a State each in this Council.
This is the House of Elders rich in wisdom
and experience. This is the Upper House of
Parliament. What is this House doing? I am
so sad to know this since this is my first
experience. Anyway, in conclusion, I would
support the motion for revocation of
President's rule in Nagaland. Thank you. 134
R.S.—9.
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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJI MASODKAR):
Mr. Vizol, thank you very much for
your maiden speech. Everybody ap
preciates it. Mr. Narayanasamy. We
have to cut short the time.........c..cccc.ce..

SHRI V. NARAYANASAMY
(Pondicherry). I will be very brief, Sir.

PROF. SAURIN BHATTACHARYA
(West Bengal): He is also making his maiden
speech on Nagaland.

SHRI V. NARAYANASAMY:
Mr. Vice-Chairman, Sir, I thank you for
giving me this opportunity. I support the
motion moved by the hon. Minister of State
for Home Affairs.

SHRI SATYA PRAKASH MALAVIYA: 1
thought you were supporting my motion.

THE VICE-CHAIRMAN (SHRI
BHASKAR  ANNAJI MASODKAR):
Malaviyaji, please let him complete.

SHRI V. NARAYANASAMY: Sir, the
question before this House is whether the
imposition of President's rule in Nagaland is
vaild factually and constitutionally. Two main
facts have been accepted by the other side'.
One is with respect to the dissolution of the
Assembly. It was done by the Governor. We
do not dispute the powers of the Governor in
dissolving the Assembly. The Centre has not
interfered with the powers of the Governor as
far as the dissolution of the Assembly is con-
cerned. That is the first point. Secondly, we
also want fresh elections. Fresh elections are
demanded by the other side also. Therefore,
there is no dispute relating to that also.

The main contention of the other side is
that the keeping of Vamuzo as the caretaker
Chief Minister has been done in accordance
with the provisions of the Constitution. As far
as my knowledge goes, the act of the
Government keeping Vamuzo as the
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caretaker Chief Minister is not in accordance
with the Constitution and the principles of
natural justice. Sir, Mr. Jethamalani, a very
non. Member of this House. calls the then
Chief Minister Vamuzo acorrupt Chief
Minister. He said that during his period,
corruption was rampant. The Chief Secretary
was also a corrupt person. That being the case,
the Governor considers such a person to be the
caretaker Chief Minister. Will anybody accept
such a person as the . Chief Minister? The
question is whether the Governor followed the
procedure in right earnest in dissolv. ing the
Assembly.

To my mind, if we go through the facts of
the matter and the report of the Governor, the
Governor dies not act according to the
Constitution. On the day when the Chief
Minister recommends dissolution of the
assembly, he need not enjoy a majority of
MLAS on his side. On 26th it was a different
matter. On 27th March, when he wanted the
Assembly to be dissolved and when he
wanted the Assembly to be dissolved was to
be put as the caretaker Chief Minister by the
Governor, he did not enjoy a majority of
MLAS on his side.

Sir, the reason is that on the 27th, before he
recommended dissolution to the Governor,
three Ministers were sacked and he
recommended sacking more persons and more
than eight MLAs of his group had defected
and they wanted to form a separate party.
There was a total of 13 Members, that is, three
Ministers and two more Ministers later on and
eight other persons. These people wanted to
form a separate party. That being the case, the
Governor should have acted in a prudent
manner. The Governor knows the facts and
circumstances of the case and he has got the
Intelligence report also with him. When the
Cheif Minister went and approached the
Governor in a hasty manner for the purpose of
dissolution of the
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House the Governor should have followed the
entire procedure for the purpose of
consideration. While referring to Dr.
Ambedkar, the honourable Member referred
to the powers of the President. I would like to
saye something about the procedure and how
the Governor should have acted to these
circumstances.

Sir, if we go through the clarification made
in the Constituent Assembly by Dr.
Ambedkar with reference to the President's
powers in dissolving the Lok Sabha we would
know how it should be applied to a State
Assembly. For dissolving the Assembly, the
Governor should first try to ascertain the
feelings of the House and find out whether the
House would desire dissolution or whether he
should entrust the affairs of the State to a
person who is enjoying the majority there.
The question now is whether that exercise was
done by the Governor or not. The Governor
failed in bis duty. The Governor should have
tried an alternative Government there. But he
did no do that Therefore the Governor did not
follow the procedure that has been prescribed.
Now, the Chief Minister comes, without the
approval of the Cabinet, for the dissolution of
the Assembly. His Cabinet was not consulted.
Under article 167(c) of the Constitution the
Governor should have returned the papers to
the Chief Minister for the purpose of getting
the Cabinet's approval for the dissolution of
the Assembly.

In this connection, I would like to
remind the honourable Member of the
case of the last Prime Minister, Shri
mati Indira Gandhi. When Mr. V. V.
Giri was the President and when
Indiraji was having the majority in
the House\ she wanted dissolution of
the Lok Sabha and she approached
the President for the dissolution. But
the  President returned the
papers saying, "You have to get the approval
of the Cabinet for the purpose of dissolution
of the Lok Sabha.". Thereafter, Indiraji went
to her Cabinet and got the approval and there-
after the rfouse was dissolved. So,
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Sir, we have this precedent in our
Parliament. That being the case, the
Governor faild in his duty by not
taking the Assembly into confidence,
by not taking the Minister into confi
dence, and he acted in a hasty manner,
in support of the Chief Minister, Shri
Vamuzo just to keep him as the care
taker Chief Minister. Therefore, the
Governor did not act according to the
Constitution. '

I will go to another important point.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNA JI MASODKAR) : You
have to conclude now, Mr. Nara-yrnasamy.
Only a very short time is left and there are
many speakers who also want t° express their
views. Let us accommodate them also.

SHRI V. NARAYANASAMY: I have got
only one more point, Sir.

In the administration there, there wss
corruption. The Plan funds have been
swindled by the Ministers and other Members.
Moreover, the Government had got an
overdraft of more than Rs. 110 crores. Apart
from that, the administration of the State
could not be carried on in accordance with the
Constitution. I will touch upon the procedure
for the imposition of President's Rule in
Nagaland. The Governor has said in one line
in support of this. He has said that the "State
Government and the Chief Minister have
completely neglected law and order in the
State and the Chief Minister and the Ministers
are fighting and they are not in a position to
concentrate.on the administration.".

SHRI SATYA PRAKASH MALA-VIYA:
Law and order has nothing to do with the
breakdown of the Constitution.

SHRI V. NARAYANASAMY: I will come
to that. Law and order had been completely
ignored. How can a very sensitive State,
Nagaland, thrive when the law and order
situation is
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not controlled? The Chief Minister claimed to
unite the insurgents. It was a very serious
thing. This is a very serious statement he
made. How can you do it? (Time bell rings).

I will conclude in a minute, I am not going
beyond that.

Now, Sir, the President 1is not
allowing the Caretaker Chief Minister
to continue. This is justified. Accord
ing to the facts and circumstances of
the case the President was right in
removing the Caretaker Chief
Minister and in imposing President's rule in
Nagaland' well within the Cos-stitution has
got every right. If the administration of the
State cannot be carried on in accordance with
the Constitution, the President has got the
powers, in the interest of the State, to impose
President's rule. Therefore, I justify the action
of the President-Otherwise, Sir, the State
administration would have been ruined.

Therefore, Sir, I support that motion and I
disapprove the motion moved by the hon.
Member, Shri Satya Prakash Malayaviya.
Thank you.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Mr.
Ambedkar. Five minutes.

SHRI PRAKASH YASHWANT
AMBEDKAR: I will not take more than five
minutes.

Mr. Vice-Chairman, Sir, the Constitution
has provided two ways in which the State
Assembly can be dissolved. One action he can
take on his own on the advice of the Council
of Ministers or the Chief Minister. The second
is dependent on the line of action that is given
\o him by the President of India. Here there
are two cases and we are trying to complicate
each other. Whether the Chief Minister had a
majority or not, that is a disputable issue. But
Nagaland has a special right: Article 371(c)
under which the Governor is entrusted with
additional responsibilities of maintain-
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and order and other situations which might
develop in that State. Looking into those
provisions, the Chief Minister's advice given
to Governor, this is one action which he has
taken. After complying with the advice given
by the Chief Minister he has sent his report to
the President of India. The Government has
treated that report of the Governor under
article 356. I would like know from the Home
Minister, Mr. Jacob, who is here, whether the
report of the Governor which he is treating
under article 356—does it really fall under
that, or does it merely state the action taken by
the Governor, and after taking the action by
the Governor he is making a compliance
report, sent to the President of India?
Secondly, if you see article 358, article 356 is
under the heading of emergency. May I know
from the Government as t° what emergency
existed in Nagaland? Or is it a mere political
gimmick in which the then Chief Minister of
Nagaland has outwitted the Congress tnwrty
remaining out of power as they fund done in
Meghalaya and Manipur? I -Think we are in a
situation in which the post of the Governor
which has its own original jurisdiction and its
own powers should not be abused in such a
way in those sensitive States where people are
going to be alienated. Nagaland is already one
of the most sensitive States in the North-East.
I would not go into the history, but it was
somewhere in 1975 that we had an accord
with Phiizo, and insurgency was brought to a
certain extent under control. By these acts of
the Government which would hurt the feelings
of the people, may I inform the Government
and the concerned Department and the
Minister, that people are going to get agitated
and will be pushed towards the insurgents and
become their sympathiser? Already in the
North-East, in many parts they do not refer to
themselves as Indians. They refer to the others
in some other words which I would not like to
use here. But they call themselves as non-
Indians. In this
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sensitive State, by this provision, if we are
going to dismiss Governors, dismiss Chief
Ministers at our sweet will because they do
not suit our own political purpose, then I may
say that the office of the Governor, the post &
the Governor which we have built over the
years and which has a sanctity, we may
destroy the sanctity itself. May I know from
the Home Minister as to what made them act
under Article 356 has the President of India
any special reports than what the Governor
has sent, and whether the Home Minister is
going to let this House know whether the
report that has been submitted by the Gover-
nor is, in fact, a report contemplated under
Article 356 or just a mere compliance report?
(Time-bell). Sir, I will just conclude in a few
minutes. If we are going to abuse the office
created by this Constitution in the manner in
which we are using it today, then whatever
sanctity that is left, whatever faith that is left
and whatever faith people have in this House
and in this Constitution, one day. it might just
vanish. May I warn the Government that we
are standing today at the cross-roads. It is very
difficult for people outside to choose. They do
not have an opportunity. But don't force
people to take paths in which they will turn
violent. Already when there is a provision,
when there is a chance when the Governor has
said that- the elections will be held, I don't
think it is necessary for the present
Government to revoke Article 356 for a
Presidential Rule. There is already sufficient
safeguard in the Constitution that you'can
have an election within six month and call the
State Assembly and let the Government
continue. I request the Members of the ruling
party to think over this stand. Politically, it
might be against them But in that sentitive
State, there are agenc’es which are working in
different ways. There is a report in which two
foreigners were caught. May I say that until
they disclosed the name of the organisation
for which they were working-—

Naga vigil, as they have called them-
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elves—the Intelligence agency of India did
not have any inkling whether there is any
such ogranisation or not. It was only after the
disclosure that the Government has become
panic and has sought means and ways of
finding out where this organisation exists
Even today, my information is that the
Government has not been able to locate
where the head office of the Nagaland Vigil
is. In such a sensitive State, may I request the
Members of the ruling party to think over the
stand which they have taken and the
President's Rule which they are imposing? I
hope they will think of withdrawing" it and
allowing the office to continue over there.
Thank you. Sir.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANN A JI MASODKAR): Mr.
N. Giri Prasad. You are making maiden
speech.

SHRI N. GIRI PRASAD (Andhra
Pradesh); Mr. Vice-Chairman, I thank you for
the opportunity you have given to me to make
my first speech here.

There are two motions before us. I am here
to oppose the Statutory Resolution moved by
the Home Minister seeking approval for the
proclamation issued by the President under
article 356 in regard to Nagaland. The second
motion  disapproves  the  Presidential
proclamation. I am in general support of it-

The arguments advanced by the
Government in support of their Statutory
Resolution do not base upon the political
situation or the legal requirements. Politically,
Nagaland is a very sensitive State. There is a
lot of insurgency there. Even in the neigh-
bouring North-Eastern States, insurgency
problem is very serious, and I read that there
is a move for coordination among the various
groups of insurgents. They are even having
their own network in the neighbouring
country also. When a Government at
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the Centre wants to deal with such problems
like Nagalnad, they must he very careful to
know all the intricacies involved in the
situation. Our country is already troubled;
many States are troubled. Problems of
insurgency, terrorism, secessionist
movements, are increasing. There used to be
only or two State earlier facing these prob-
lems. Now the number of such State is
growing.

We could not hold elections in Kashmir,
and in the earlier elections, I am told, only two
per cent of the people participated. Why
was it so? Even now the Government is not
sure when it will be able to hold election  in
Kashmir.  About  Punjab also, we might
have fulfilled the constitutional requirement by
holding elections there. But we must also
be clear in our mind that only 20 or 25 per cent
of the electorate  participated in the
elections. Why is it so? Are we to bring all
those people into the mainstream of Indian
polices or is it enough that we run
administration either by President's rule or by a
government elected by a very minority vote?
And  if this goes on, and when we are
not sure about tackling the Pun \ab problem,
when we ar, not sure of holding elections in
Kashmir, we are creating yet another problem
besides the insurgency which is already
there in Nagaland. = What I am trying to
make out is, by the actions taken by the
Central Government and by such other
measures, the people in these sensitive States,
border Spates, are getting more and
more alienated from the mainstream of Indian
politics. It is not a question as to which
party is in power, which party will be defeated
in the coming election. This isnot the
main question. The main question is one

of preserving the country's unity and
integrity. Besides the legal and
Constitutional questions involved in the

Proclamation, the main question is. does it
serve the purpose of ithe country? Does it
serve the purpose of  safeguarding the
unijy
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and integrity of the country? It is high time
the Central Government looks into this point
also when it is dealing with the Nagaland
problem.

About the Constitutional question also,
there may be legal squibbling this way or that
way. But one thing is clear, according to me.
The then Government in Nagaland had a ma-
jority till the previous day, i.e., the 26th
March. There is no doubt about that. Mr.
Vizol was elected to the Rajya Sabha from the
Nagaland Assembly, from the ruling party
side. He is a clear witness here. He also spoke
here. What does it mean? The Chief Minister
was enjoying majority in the Assembly. Next
morning, for whatever reason it may be, he
recommended dissolution. It may be that
because he wanted to get a clear majority, to
have a proper united team, to bring ahout
proper administration, he thought of going in
for the elections. He advised the Governor
accordingly, and the Governor agreed to it.

Then, the Cntral Government invoked
article 356. The Chief Minister recommended
dissolution of the House and he was ready to
face the elections. But the Central Go-
vernment . did not want the elections. It
imposed President's rule. For what purpose?
What is it saying? What harm is there if that
party is defeated and the Congress (I) is voted
to power, because there are only two parties,
according to my friend? One of the parties
may win the elections .

Sir, elections are the best and the Only
form of democratic verdict. There is no other
method. Imposition of President's rule and
denial of an elected Government to the people
of Nagaland will not solve the problem. There
may be arguments this way or that way, about
the Constitutional validity. If the Parliament
approves the Proclamation it may
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be Constitutionally valid. But even if not
today, at least, tomorrow, you have to hold
the elections. The people will have to
participate in the elections. This is the only
best course.

In order that th, people of Nagaland do not
get alienated from the rest of the country and
they get integrated into the mainstream, it
would have been better if the Chief Minister
was allowed to go to the people and we have a
new Assembly and a proper Government,
whichever party comes to power. That way,
the action taken by the Governor was in tune
with democratic principles and in the spirit of
national unity and integrity. Therefore, the
action taken by the Central Government,
namely, imposition of President's rule, is
highly unjustified. It goes against the spirit of
democratic principles and also violates
Constitutional law.

Arguments have been put forth from the
other side, particularly, by the Minister of
Slate for Home Affairs, Mr. Jacob. I read in
the papers. There were two or three reasons
why President's rule had to be imposed. There
were two or three reasons, according to him.
These are highly fallacious reasons. He says
that it is a God-given opportunity to the
Nagaland people. I do not know how. As far
as | know, President's rule never solved any
problem anywhere in the country, in any
State. It is, at best, a stop-gap arrangement till
the elections. It cannot root out corruption. It
cannot set up a proper Government. It cannot
keep the unity of the country. It is onljt a rule
by the bureaucracy. Wherever it was imposed,
whether it was in Punjab, or, in Kashmir, or,
even in Assam—now, in Nagaland-— it did
not create a conogenial atmosphere for proper
functioning of democracy, or, for national
unity. So, I do not accept the contention that it
is the best opportunity given  to
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Nagaland people. By this action Nagaland
people are likely to get alienated more and
more. That is why this Proclamation under
article 356 is highly

unjustified.

Then the Minister said that this President's
rule will continue till the no.maicy is restored.
I do not know in which State there is perfect
normalcy. There are many States in our
country where there is no normalcy and it is a
very rare commo-uity which we cannot buy
from anywhere. Normalcy is a regular process
and every time we have to strive ¢ for it. But
as far as Nagaland is concened, already
insurgency is there. So, it may go to the extent
of saying, until the unsurgency problem is
solved, no elections will be held. Even he said
that he is ready to hold talks with the
insurgents. He may hold talks within the
premises of the Constitution, I have no objec-
tion, but to say that till the establishment of
normalcy in Nagaland the President's rule will
be continued, it is a highly dangerous thing.
Even to bring about normalcy, it is the
bounden duty of the Government to hold
election, that is my point.

About corruption there was much
discussion here. There may be corrupt people
and that is the one area where everybody
must be ashmed of. Corruption is everywhere.
It is in Delhi, it is in Nagaland, it is in Hy-
derabad, in Madras, everywhere. It is there at
many levels, not only one Chief Secretary
level or one Chief Minister level. This
corruption must be routed out, there should
not be two opinions on that. How far are the
State Governments or both the Houses of this
Parliament or State Assemblies prepared to
discuss this issue? Only in regard to
Nagaland, just to get support under article
356 you talk about corruption, it does not
solve any problem. It is the duty of all
political parties to think together how to solve
this problem of
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corruption. And if the Central Go- v eminent
thinks that by bringing Nagaland under
President's rule it is going to solve the problem
of corruption, nobody can believe that, I do not
believe that, I do not know whether anybody
can believe that. Under President's rule also
corruption is everywhere and corruption has
increased by leaps and bounds because there is
nobody to check them. Parliament cannot
discuss that situation very often here.

The other argument given by him is about
strengthening public distribution system. Of
course, that is a good step and every party
wants to strengthen public distribution sys-
tem, but i it necessary to prolong President's
rule to effect this public distribution system?
As far as I know, public distribution system
all over the country is very vague. In many
areas, especially in remote areas, many
commodities are not reaching the people and
people are affected by high prices and
scarcity oi many articles. Under the Presi-
dent's rule they may try to tone up the
administration, I have no objection, but the
point is whether they are justified in issuing
this Proclamation under article 356. This is
one of the constitutional provisions which
was most misused and misused for political
purposes. It is not for anything it is not for
proper administration or routing out
corruption. It was always done—maybe, not
always but most of the times—by the ruling
party in order to have monopoly of power
everywhere, not only at the Centre but in
almost all the States. That has always been
the tradition. In order to have the monopoly
of power, to have one-party rule all over the
country, recourse to article 3-56 has been
taken and I think it is high time the Rajya
Sabha disapproves this. Not that many things
will change. President's Rule will not go.
Elections may come—that is a different
matter. But this vote here
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must be a warning to the Central Government
not to misuse this article 356 again lor their
political ends.

Thank you very much, Sir.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Thank
you, Mr. Giri Prasad. Shri Fernandes. We will
complete it, I believe.

SHRI M. ML JACOB: We have to
complete.

THE VICE-CHAIRMAN * (SHRI
BHASKAR ANNAJI MASODKAR): What
is the consensus of the House? Beyond five
o'clock? There are two, three speakers. We
will complete this subject,

SHRI JOHN F. FERNANDES (Goa): I
am the last speaker, Sir.

SHRI M. M. JACOB: There is on other
speaker.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): There
is no other; they have withdrawn their
speakers. Let's finish it... (Interruptions)...

PROF. SAURIN BHATTACHARYA: Mr.
Fernandes, how dare you say that you are the
last speaker?

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): No, he
is not the last speaker. You are speaking
thereafter.

SHRI M. M. JACOB: Last speaker from
this side. That is what he meant. Mr. Vice-
Chairman, Sir, I rise to support the Statutory
Resolution moved by the hon. Home Minister
that this House approve the Proclamation
issued by the President under article 356 of
the Constitution.

Sir, the States in the north-eastern region
are politically unstable States because, of
insurgency. We know, Sir, that they are
border States and
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a lot of mischief is involved there where the
neighbouring countries play some role by
which these States get destabilized.

Sir, if we see the events from the 27th of
March, the action of the Governor was nothing
short of a constitutional coup engineered by
the then Governor. It would have been
appropriate for the Governor, though article
174 gives full powers to the Governor on the
face of the Constitution, it would hav_ bee
nethicai, wise and proper for the Governor to
consult the Office of the President because we
know that a Governor in. our country is not
elected like in the U.S.A. The Governor is a
nominee of the President of India and is ap-
pointed under article 155 at the pleasure of the
President of India. Therefore, 1 say that St
would have been proper and ethical for the Go-
vernor of Nagaland, before he took any action
or decision on the 27th of March, if he had
consulted the Home Ministry or the President
of India.

If it was not binding on the Governor to
send a report to the President before the
dissolution of the Assembly, I don't know
what made the Governor send a report to the
President after the dissolution. The President
would have read it in the newspapers or heard
it on the T.V. or the All-India Radio. As was
rightly said, I don't blame the Governor
because the Constitution gives him power
under article 174 and, in the light of this, I
hope the Home Minister would consider
amending this article. Under article 174(2) (a)
and (b), the Governor has the power to
dissolve the Legislative Assembly. So, I
would like to suggest to the hon. Home
Minister to see that a saving provision is
brought under this article to say that the As-
sembly shall be dissolved by the Governor
only after consulting the Home Minister or the
President of India.
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Sir, as 1 mentioned earlier, this is
nothing short of a political coup, and again
the Governor went to the extent of criticizing
the President 01 India in dismissing the
caretaker Government under article 356. It
would have been proper for the Governor
to say if there was a law and order problem in
the State when ;'he Assembly was
suspended.  And an Assembly can be
suspended  only under article 356. Sir, the
Governor said that he was not politically mo-
tivated, but here there was every ground
to say that the Governor was involved in
active politics. I say this because I
happen to be a political observer for my party
in that State. Ireceive quite many  party
workers and MLAs. They 5.00 P.M. came
to me and said that the office of the
Governor was involved in politics. And

this particular Governor is on record as
having said, "I was a victim of the
emergency.  Mrs. / Indira Gandhi had
imprisoned me along with Mr. George

Fernandes. =~ We will see that the Congress
(I) does not come to power in this
State."  So, this goes to show that his mind

was  prejudiced politically. Therefore,
whatever has happened, the events which took
place go to prove that the office of
the Governor was involved in politics. I
do not say that the office of the Governor
should be above or below politics, but
I say that the office of Governor should be
away from politics.

[The Vice-Chairman (Shrimati Ja yanthi
Natarajan) in the Chair].

We know that when the Janata Party came
to power in 1990, many Governors were
removed, replaced because that Government
took a decision, a political decision, an orbi-
trary decision to dismias the Governors. This
particular Governor, Mr. Thomas, who
happend to be the prison-mate of Mr. George
Fernandes the then Railway Minister, was
appointed.. 1 feel that the Government of
India should not allow  the
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office of Governor to b, politicised. This
House should not be surprised if M'. Thomas
has consulted not the President of India but
Mr. George Fernandes, the ex-Railway
Minister, who was his appointing
authority.

Madam, again, 1 would request the hon.
Home Minister—I am going to b, very
brief—to see that article 174 is amended, that
a saving provision is intioduced to see that
the office of President is not humiliated by
his own nominee, that is, the office of
Governor.

With these ie\v words, I hope that the
Home Minister will take my suggestions
earnestly.

Thank you.

PROF. SAURIN BHATTACHARYA
(West Bengal): Madam, the issue before as is
the imposition of the President's rule in
Nagaland. President's rule is such a common
thing in independent India that it speaks of
our spleen that we still discuss this
phenomenon so earnestly.

While listening to my friend, Mr. Nai
ayanasamy, [ was really shocked to listen to
something like corruption in connection with
the President's rule in Nagaland, that
corruption led to the President's rule. What
happens to the President's own domain where
even the Prime Minister has not been
obsolved of some involvement in the matter
of that letter from the ex-External Affairs
Minister to the Swiss Foreign Minister? It is
said that minutes have been kept saying that
the Prime Minister's instruction was binding.
Why do the Members of the ruling party then
bring all these extraneous things? They have
to support it, they support it. That is all
ther\e is to it.

What happened in Nagaland really is that
the Governor, so far as my memory goes,
took a unique action. To me it seemed to be a
very bold
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action which was warranted by the
circumstances. When the Chief Minister who
was never defeated in the Assembly,
recommended dissolution of the Assembly, the
Governor acted upon it to dissolve the
Assembly, making way for fresh elections in
order to get the people's mandate and allowing
the existing Ministry to continue as a care-
taker government. To me it seemed to be a
very correct constitutional procedure, a
proceudre which was never followed in this
country by any other Governor. The then
Governor of Nagaland, Mr. M. M. Thomas has
set an example, I should say. A question has
arisen, how he could be satisfied that the Chief
Minister at that particular point of time had
majority in the Assembly, enjoyed the majority
support. There was no evidence to the contrary
at that particullar moment, when the
recommendation wag made and it was not the
obligation of the Governor to go hunting f o, a
situation which was not before him. So, acton
was taken. Government of India was outraged.
It was done without Government of India's
consultation. How does the Government of
India come in? A Governor is appointed by the
President and he is bound by the advice and
instructions of the President not of the Home
Ministry. That is not the (Constitutional
poaptioln. The Constitutional position during
all these years has been totally to their
advantage and the Governor has been made to
act as a doormat of the Home Minister or the
Minister of State of Home or the Home Secre-
tary or whoever might be there, who matters in
such things. This is not a situation which
should be there and the Governor acted rightly.
But what is the reaction of the Government of
India? Government of India said that it was
completely unwarranted on the part of the
Governor against whom there is an intelligence
report that, he has sympathy with the Naga
underground. Who said it the Intelligence
branch people or
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tiie Governor of the State, was not clarified. It
was also not clarified whether the office of the
Governor was subservient to that of the Intelli-
gence Branch. But such a report was given out
and ultimately the Governor was eased out,
again like a doormat, the way doormat is
changed. Now this is the position. It is not a
question of argumnet, logic; that does not
decide things. Things are decided by brute
majority. This will also be decided by brute
majority. But please remember one thing: by
your brute majority and by your devious ways,
during all these years, more than 45 years, you
have cheated in the country , situation where it
seems to be cauldron. You have not a single
area where you tan lay your hand for a healing
touch. If you want to further aggravate that
situation in Punjab, in Kashmir by persecuting
the farmers by other means, I could have told
that it is your business but the country is not
your business, the country is everybody's .
Taking that into account, it would have been
the wisest thing to dispense with this
Resolution moved by the Home Minister on
the proclamation of President's rule there, at
least for them to acknowledge the great
mistaKe, the great Constitutional impropriety
they have created. It is so far as the position of
the Government goes. I do support the motion
moved by the hon. Members, Mr. Malaviya
and Mr. Mathur. . My appeal to all would be to
oppose the Hdme Minister's Resolution . tooth
and nail. Thank you.

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): Madam Vice-
Chairman on the Resolution which has been
moved with regard to approval of the
proclamation issued by the President on 2nd
April, 1992 under article 356 of the
Constitution in relation to the State of
Nagaland proclaiming President's rule there,
the honourable speakers have referred to the
situation ~ which has led to these
developments. The matter is of great
importance in as much as our coun-
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try consists of so many cultures and so many
languages and so many regions and more so
Nagaland is an area which has been a spot
where we had to fight insurgency for
long. Care should be taken that nothing is
done in any State' or in any part of the country
which may give rise to suspicion and feeling of
disaffection among the people in any region
of India.  The best  guarantee against
destabilisation by any neighbouring country or
any person inimically disposed to India or any
power inimically disposed to India is that the
people of that area should be  satisfied and
should not have the feeling that their democratic
rights are being trampled upon or ignored or
violated.

In the present case, the Governor dissolved
the Assembly on the advice of the Chief
Minister and the law is settled that where the
Chief Minister commands a majority, his opin-
ion is to foind the Governor. Now how
the Governor acted is understandable
Therefore, there has been a cry throughout
India by people who have the good of the
country at heart that Governors should be
persons who act above party politics and in
the interest of the country so much so that the
Governors may be made responsible to the
State  Legislature. They should not be mere
agents of the Central Government.
The Central Government is also a Government

of our country and it has a right
to set the things right wherever it is
so needed. But in the present case it was

rather ashady act in dismissing the Gover-
nor, simply becaused he had acted in a
particular manner. [ think in future we
should learn a lesson from what has happened
in the past and from what has happened in
Nagaland at this time the Central Government
has very heavy responsibility, very serious
responsibility to do nothing that would
alienate the people in any of our States or that
may create a gulf which we cannot bridge
afterwards because we are already
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faced with such difficulties in Punjab, in
Jammu and Kashmir and in Assam. Care
should be taken that no such steps are taken
which create further difficulties for us for
petty considerations or for party purposes. I
don't blame any party. I don't want to blame
anybody but those can be considerations.

As some of our friends have said. Such
action which goes to  the detriment of
national unity and national solidarity and

integrity of the country, which creates
disaffection among large sections of our
people should never be done. The Sarkaria

Commission has discussed this matter regarding
the role of the Governor. Mr. C. P. Thakur
mentioned that and other hon. Members have
also gone through that. I think it is high time
we pay some attention to that also and we bring
about a situation in which the Governor's
role is fully and clearly defined so thatin
future the Central Government is not held res-
ponsible for the actions which he takes
bona fide or otherwise and so that the people
of any State feel that the Governor is not a mere
agent of the  Central Government but is also

an authority which will  safeguard the
interests of the people of the State and
their democratic rights. These are my

submissions.

.1 would also like to submit that now that
Presidential rule has been imposed, we have to
look  forward. What we do now is to do
something to bring about democracy.
Therefore, even if we disapprove this Pro-
clamation, we are still to find ways and means
for. the holding of elections and the restoration
of the democratic system in Nagaland so that the
people are. not agitated, I am very  much
perturbed to know that in a  State like
Nagaland in which the Government of India
had to fight insurgency —and there was
already insurgency of a very serious
nature—we have dealt with the matter in this
manner Therefore, democracy should be re-
stored there. Even if this Proclama-
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nilly to be carried to the logical conclusion of
being approved', I would request the Govern-
ment of India that, at the earliest, we should
hold elections in Nagaland in a free and fair
manner so that the confidence of people which
is shaken is restored, so that the people of
Nagaland feel that they are part and parcel of a
great India in which their rights will be
safeguarded and that they are not mere serfs,
people who are governed by somebody else,
or that they have nothing to decide about
their fate and their fate is decided somewhere
else. They must have a feeling of sharing
the power in the State and they must feel that
they are as good citizens of our  country as
citizens from any other part of India.

With these submissions, I thank you,
Madam.

SHRI M. M. JACOB: Madam, when I
moved the motion for the approval of the
Proclamation of the President under Article
356, I expected that there would be some
serious objections from my colleagues to the
approval of this Proclamation. But I find,
Madam, that all the 15 Members of this
august House who participated, agreed with
most of the points mentioned 4>y me when |
moved the motion. I am also glad to note that
nobody objected to the manner in which the
Governor dissolved the State Legislature.

I do not want to take more time by
elaborating the background of Nagaland
politics or the history of defections in the
State. The Governor himself has admitted
about the defections, changing loyalties and so
on and so forth. It is very clear in the report
and the report is laid on the Table of the
House. But some hon. Members' learned
jurists, who are also votaries of Sarkaria Com-
mission's recommendations, attempted to tell
the House that the Government had done
something wrong in
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the Presidential Proclamation under Article
356. Madam, if one reads the Sarkaria
Commission recommendations carefully, one
would find that Chapter IV  (Para 1125)
says;

"The Council of Ministers may advise
the Governor to dissolve the
legislative assembly on the ground that
it wishes to seek a fresh mandate from
the electorate. If the ministry enjoys a
clear majority in the assembly, the
Governor must accept the advice.
However, when the advice for
dissolving the assembly is made by a
ministry which has lost or appears to
have lost majority support, the
Governor should adopt the course of
action suggested in para 4119,
etc,"”

That is, testing the strength of the House on
the floor of the House etc. Now, Sir, here in
this, one point was missed by most of  my
colleagues when they were speaking in the
House about which I am amazed also at the
moment if you look into the Governor's report.
I only invite your attention to the report of the
Governor to justify or to corroborate what the
Sarkaria Commission recommendations had
said. The report on 28-3-92, that is the third
report of the Governor, the last sentence the
Governor used was that there was no stability in
the mind of the Members.  That is what the
Chief Minister mentioned to me. Therefore, he
had recommended dissolution of the
Assembly. Then the Governor says: "I
have been told by the press and radio reports
about the withdrawal of support by a group of
Ministers to the Vamuzo Government. Till
now, no communication, either verbally or in
writing, has been received by me." The
Governor himself says that there is a press
report, there is a rumour, there is somebody
saying all this but nobody gave it in writing.
That is what h, says. Now, read Sarkaria
Commission's recommendations again. "Ir>
particular circumstances, when he
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has reason to believe that there is no majority,
he can't dissolve the House ex parte; the other
course is, the Governor should recommend to
the President, send a report to the President
and recommend that conditions are ripe for
invoking President's rule." Now, Sir, I don't
nave any necessity of justifying the
dissolution by the Governor because that itself
is also very clear. Three matters mentioned by
the Governor are very clear. I don't have to go
anywhere 'else. Number one, the. Governor
says in his first report, "peaceful adminis-
tration cannot be carried on with Ministers
and MLAs pressurising for more and more
plum posts." Secondly, there has always been
such a tendency with those Ministers with less
important portfolios." This tendency was
more so with Ministers with Joss important
portfolios. And thirdly, in the process, law
and order has been neglected." This is his
report. So, the law and order is neglected; the
Ministers are running after plum posts and the
Ministers having less important portfolios are
creating problems

In the second report, he is saying, "due to
the frequent defections of Members of
Legislative Assembly etc. there is no stability
in the mind of Members." (Interruptions)

SHRI N. E. BAL ARAM (Kerala):
Ministers creating problem is a common
phenomenon now. It is not only in Nagaland,
everywhere, it is there.

SHRI MENTAY PADMANABHAM: If
you take that criteria for imposing President's
rule, there will be no State Government in
this country

SHRI M. M. JACOB; I am very happy that
you say that. Here the question is not that.
Here the question is precisely when thirty
MLAs, including seven Ministers, have with-
drawn support to Vamuzo Government and
that matter was made known to the Chief
Minister himself,
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you see the scenario of recommending a
dissolution of the House and allowing that
Ministry to be a caretaker Ministry—that
Ministry which is not even capable of taking
care of themselves. That is why, he had to
dismiss seven Ministers immediately. The
Chief Minister had to dismiss four Ministers
in the first instance and three Ministers in the
second instance from the caretaker Ministry
and you argue that this Government has
stability and that they can continue as a
caretaker Government The caretaker Ministry
failed even to take care of themselves. The
Chief Minister's caretaker Ministry failed to
take care of themselves even.

SHRI MENTAY PADMANA-
BHAM: Now, you have taken care of them.

SHRI M M. JACOB: Now, you agree to
that. Madam, in such a situation it is a natural
thing. You have no other course open. Regard-
ing the other aspects of the Sarkaria
Commission's recommendations, since there is
dearth of tima. I am not going into them. But
another point is raised by a learned advocate
of the Supreme Court and by Members from
the other side also: Why did you impose
Article 356 when there was 174 (2) (b) already
imposed by the Governor? The Governor
relied on Article 174(2) (b) and dissolved the
legislature. Then why do you want Article
3567 Are you competent? Yes, the
Constitution provides so. The President is
competent to invoke Article 356. At the
moment it isnecessary Is it the first instance in
India? I will cite a few examples. Before that,
I must complete the first argument which I
made that is about a caretaker Ministry,
continuing as a caretaker without the capacity
to continue as a caretaker.

Here is a letter written by one of the
Minister—on ex-Minister I must say—, Mr.
C. Chongshen. He is the
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Deputy Leader of the NPC (Pro-'
gressive), I quote:

"It is a fact that there was no discussion
either in the N.P.C. Parliamentary
Board or in the Council of Ministers
meeting on or before 27th March,
1992  regarding  dissolution  of
Nagaland Assembly. Even Cabinet
meeting at no point of time was
convened to discuss about it.

On 27-3 92, Dr. M. M Thomas,
ex-Goverror, was ac Dimapur
on his way to Calcutta. He
was called back by Shri

Vamuzo to Kohima. On his
return to Kohima Shri Vamuzo
handed over the letter recom
mending the dissolution of  the
Assembly. This was his unila

teral decision ani C-alLir.ei Wwas

s not consulted as there v/as no
Cabinet meeting on that day. The
Governor hardly took any time in
taking the decision, on receipt of Shri
Vamuzo's letter, to dissolve the
Assembly."

Madam, in this connection I have another
document with me about whether there was a
Cabinet meeting at all. The Chief Minister
states this in his letter. It was quoting by the
other side that the Chief Minister had
recommended on the basis of the Cabinet's
Resolution. The Cabinet Secretariat says, "As
far as Cabinet Secretariat is concerned, this
Cell has got no knowledge of the fact that any
Cabinet meeting was held for dissolution of
the Assembly and no circulation of notice was
made by this Cell in this regard. This office is
not in the knowledge of holding any Cabinet
meeting after 19th of March, 1992."

Madam, normally when the Cabinet meets,
a notice is circulated, minutes are recorded
and Ministers are informed. On this particular
day all the Ministers except one were in
Kohima They were all in Kohima.
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One Minister left by the same aircraft in which
the Governor had to leave for Calcutta. One
Minister, Mr. Hol-laho, was at the airport
along with the Governor. He was a Minister
of the Vamuzo Government. He never knew
what was happening. He left icr Calcutta by
air. Because the Governor got a secret
message as  the Governor said in this report,
he returned to Kohima from Dimapur. It
took almost two and a half hours in a car
drive. He reached Konima. He
immediately signed the dissolu-" tion of the
Assembly without waiting even to verify his
own information, as he said in his report,
about the tadio report or the newspaper report
published in a  Calcutta newspaper, Amrita
Bazar Patrika. All the newspapers came out
with this, there is a defection in the
ruling party. Madam, when I say.  "ruling
party”, the/Members sitting on the other side
will feel here is a  party having a majority in
the legislature. There is a 60-Member House
having disqualified a good number of
Members. Fifteen Members were
disqualified. The ruling party consisted of 24
Members. Out of 24, 13 formed a
different block and they walked out. The rul-
ing party consisted of 11 Seven of them
were Ministers. It means a group of 11
people was not allowed to handle Nagaland
as they wanted It  is the sum and
substance. I should have  agreed if
there was i Cabinet meeting, if there was
resolution, if the law and order was perfectly
in order, if the administra ton was normal. It
would have been all right. They
themselves say that there was no Cabinet
meeting The Ministers themselves denied th
fact. So, in this scenario, what i the other
alternative? Now, man; of my friends were
mentioning about this, including Mr. Vizol
for whon I have great respect. He was one
the Chief Minister of Nagaland of th NPC
party and not of Congress He is a very
respectable man. Eve he knows this. He
was speakin about the insurgency in the
State the problems arising out of insu-
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gency. Members were listening to him.
Madam, when my friends sitting on this side,
Dr. Ratnakar Pandey and others, vociferously
mentioned about' the foreigners who were
detected and found in Nagaland, Mr. Am-
bedkar asked me a question: Why didn't the
Central Government know about it? When
foreigners were in Nagaland why the
Government machinery failed to know about
it? Well, very good questions. But the Central
Government knew about it. We had written
communications to the State Government that
"there are two foreign nationals who have
sneaked into Nagaland and you have to keep
a watch on them". Mr. Ambed-kor asked me
another question. (Interruptions) ...

Madam, I was in Nagaland day before
yesterday. I spent two days there. I wen,t to
the villages, met a large number of political
leaders of various parties—MLAs, ex-MLAs
and ex-Ministers. I have discussed the matter
with them. All are happy. Even the reports in
the newspapers published from Nagaland
after the imposition of President's proclaim-.
tion state, "we are happy about the
proclamation of President's rule because
Nagaland really requires a spell like this."

Madam, now what I was telling was that
Mr. Ambedkar had asked me a question. Do
you know where . this Naga Vigil
Organisation's headquarters is? I have a press
release in my hand—a press release from
Naga Vigil Organisation about which Mr.
Ambedkar was asking me. The head-quantera
is Woodrow Publications, Junction Mill,
Velent Street (South). Asto, London. It is in
London. T will quote from this press release.
It is stated that—

"T&e troubled nation of Nagaland
between North-East India and Burma
has remained closed to foreigners for
more than 40 years. Now for the first
time re-
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presentatives of a UK-based human
rights group has established an
observation post there."

This is a recent press release of 3rd
December, 1991. They were able to statement
has been issued by David land after 40 years.
The following statement has bten issued by
David Watt. Naga Vigil Co-ordinator, from
the Nagaland base. When I say about the Co-
ordinator, David Watt, of the Naga Vigil
Organisation, don't think he is a very
respectable man. These two foreign nationals
were till very recently in the prison in U.K., in
the Birmingham prison. They were convicted
for criminal cases. They were the people who
came, who were running around. It is not that
the Nagaland police arrested these people.
The reople were travelling around Nagaland,
especially in the district mentioned by my
friend Shri Ahluwalia, for two months, That is
the district from where the Chief Minister,
Mr. Vamuzo, comei. That is the district which
is bordering with Burma. For two months
these foreign nationals were there and for 13
days these foreign nationals were in Kohima,
the capital city of the State. Then the
Nagaland police could not arrest them. I
myself talked to the Chief Minister; I per-
sonally spoke to him. I told him, "you have to
get them arrested. It is a shame on us to allow
these operations which are going to help the
insurgents. They are in the midst of
insurgents. They are guiding them. They are
collecting information. They are sending the
information to UK. I have evidence about it.
This is a very reliable information . You have
to arrest them." Do you know what he told
me? He said, "they are with the insurgents. If
our police go to arrest them, they will shoot
us. Our police will have to shoot them and in
the process the foreign nationals may die.
Then it will become an international issue. So,
it is very difficult." Then I just relied on the
Assam Rifles. The Cen-
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tral agency relied on the Assam Rifles. The
Assam Rifles went and arrested the foreign
nationals. In the process one local man was
killed who was an insurgent. Soon after there
was a funeral procession in which a large
number of people participated. The leadership
of the procession was taken over by the Naga
Mother Organisation whose President is the
wife, of the Chief Minister. I am not surprised
that the speaker is the brother-in-law of the
Chief Minister and the Naga Mother
Organisation is headed by the wife of the
Chief Minister. In a small State it is all like.
that. I am not opposed to that. But security of
the country is more important There must be
some responsibility for us. Our nation's
security is more important. Madm the
Assembly by the Governor” in his report that
not only administration is in jeopardy, not
only law and order is neglected but insurgency
is at its height. Coordination in the insurgent
groups in various States is done by these
organisations. I must answer the last question,
that is, whether it is an exceptional exercise of
Article 356. Madam, Article 356 was invoked,
after the dissolution of the Assembly by the
Governor, in seven other instances in our
country. In Kerala, in 1970 after the Governor
dissolved the Assembly Article 356 was
invoked and the Pr? sidpn;iai proclamation
was promulgated. It was done in Punjab in
1971, in West Bengal in 1971, in Bihar in
1932, again

in Kerala in 1979, in Sikkim in 1S79. In all
these seven States Article 356 was invoked
after -the Governor dissolved the State
Assembly. There are also instances when
President's rule was invoked without the
report of the Governor. It was done in Kerala
in 1956, in Tripura in 1972, in Manipur in
1972. When Mr. Morarji Desai was in power
nine States at a stretch .. (Interruptions). We
only did it in 1980. after three years'. I
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was only trying to say that President's rule was
invoked without the report of the Governor
also. This is the scenario which has t° be
understood by the hon. Members of the House.
(Interruptions). The people Of Nagaland are
happy about the Presidential proclamation. The
public opinion is for it. We have to correct
certain imbalances there. I am not dwelling at
length on the corruption of the Chief Secretary
and others corruption is rampant there and
steps are being taken. It is ... (Interruptions) .

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NAT AR A JAN): Please let
him finish. I am not allowing. Don't
interrunt- Mr. Ram Awadheshji, pxease sit
down. It is not going on record. Interruptions
will not go on record.

SHRI M. M. JACOB: Relying on the
report of the Governor, that re~ port itself is
sufficient to apply Article 356...
(Interruptions).

THE VICE CHAIRMAN (SHRIMATI
JAYANTHT NATARAJAN): Shall we
please have order in the House.

SHRI M. M. JACOB: I am supporting the
report of the Governor. We are accepting the
report of the Governor. We are accepting the
dissolution of the Assembly by the dissolution
of the Assembly by the Governor's report. We
are not questioning the Governor's report of
trie dissolving of the Assembly. We are only
pointing out that the caretaker Government is
incapable of continuing as a caretaker. When
it has lost its majority, it cannot continue as
the caretaker in the light of the circumstances
which I explained. Corruption is there. With
all these, I only request the Members to
unanimously vote for this.

Y @ WETM R STAvi-
oy wEYEET, dwA RT3 S A
frax = foo & o s -
fodr 3§ Sam &t 1@ A § 4 WA
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wTga A g 7% faar ¢ fv =g & wade SHRI SATYA PRAKASH MALA-VIYA:
FY AT g Y O o He Sy uT=e No, I have not withdrawn it. I am pressing it.
vel Ay it Ay gEEr A THE VICE-CHAIRMAN  (SHRIMATI
‘ﬂfzt'ur V IAFY A A {61 g JAYANTHI NATARAJAN): I shall first put
the Statutory Resolution to vote.  The
"I have been told by the Press and the ratio question is:
reports about the withdrawal of support by a . ]
group of Ministers to the Governmen." That this  House approves the
Proclamation issued by the President
TFIENT, WA TJIAT qEIE FI on the 2nd April 1992 under article
s = . : D 356 of the Constitution, in relation to
iqrE b3 T fm ’
fdré @ v et 1 e x the State of Nagaland."

T2 HAAT A ARA &l oTmw AW A
it B e L T H wgEr The motion was adopted.

Wl £ &wdl £ | g, #fime THE VICE-CHAIRMAN (SHRIMATI

AvEr ¥ oarv ® '“fﬁa Az JAYANTHII NATARAJAN): We still help
& AT W YE0 T HAT AT 7, ffaz some special mentions to be taken up. I
e = Ig %"1 ?’ f& "Wf! o would like to take the sense of the House
s 4w w2 & - g whether to take up special mentions today or
ﬁ%‘a*gém:rzﬁg‘s‘l Hfad not
TRy A WA AR H 441 a@ A SHRI DIPEN GHOSH (West Bengal):
FE & fr #fgrz 1 Hife F“’T The motion has also to be put to vote.
g8 ¥ 1 # am fa@iw WwRAT THE VICE-CHAIRMAN (SHRIMATI
25126 99, 1975 ‘4““? NI ACTET JAYANTHI NATARAJAN): Once the
aprald E'|'<.‘l'|' sfogsy ¥fEer wiefy T Statutory Resolution is adopted, there is no
oMTE KT AT AT &Te 30 39 need to put his motion to  vote.
72 fraT fre <18 41, TR HaT- (Interruptions)
@A OE R AR P AT, 41T SHRI DT PEN GHOSH: What is the
gfeer T 7 W Q‘I_@fﬁ‘ &1 AT procedure? The Opposition motion is taken
wsgafe dF & (8EeE), first.
smay e wy oSt fer &*"‘3 THE VICE-CHAIRMAN (SHRIMATI
I T A ‘?F’q’fﬁ gl JAYANTHI NATARAJAN): No, the
frarn 4t w92 A ED OSED 40 Government motion is taken first- There is no
= %ﬁﬂ?ﬁ gley abdt o P need to put his motion to vote because the
# daF adl aqr- 4F, AT F—;". Government's Statutory Resolution has been
gftaz #7 35F %7 W Tz ST accepted. Now, I wan.f to know whether you
foar ur 1 TH A4 :'FT s« efeT want to take up special mention today. No?
sy & owwr ot ot R osER AR- Then I adjourn the House.
afesg %t 3% Elar{‘p T afa, The House stands adjourned till 11.00 A.M.
gt a7 W1 qEH § g W aw tomorrow.
¥ % e dfgafez 7 $om
5€ nfgqfte % Jow ¥ Tz fThef House then adjfourne;l at
frn orty-four minutes past five of the
iy w o o il % clock till eleven of the clock on
ooy od o 3 8 wun Ay Wednesday, the 29th April, 1992,
gty AU WY dvm § oy §
§ ®WT F |

SHRIM. M. JACOB: Is he withdrawing
his motion?




